THE CUSTOMS DUTIES AND CESSES (CO‘N'VENRS'ION
TO METRIC UNITS) ACT, 1960

No 40 OF 1960

[21st September, 1960]

An Act further to amend certain laws relating to customs duties
and cesses for the purpose of adopting mgetric units in
thosc laws.

BE it enacted by Parliament in the Eleventh Year of the Republic
of India as follows:—'— ,

1. (1) This Act may be called the Customs Duties and Cesses Short title
(Conversmn to Metric Units) Act; 1960. _ and com-

meng ement.

(2) It shall come into force on such date! as the Central Govern-
ment may, by notification in the Official Gazette, appoint.

19230 2. In the Indian Cotton Cess Act, 1923, in sub-section (I) of Amendment
section 3, for the words “at the rate of four annas per standard bale ?ggﬂ 14 of
of four hundred pounds avoirdupois, or,’in the case of unbaled cotton,
of one anna per hundred pounds avo1rdu‘po1s” the following words

“and ﬁgures shall be substituted namely: —

“at the rate of twenty-five naye paise per bale of 181" 4 kilo-
. grams or, in the case of unbaled cotton, of seven naye palse per
fifty kilograms”. T

3. In the Indian Lac Cess Act, 1930, in section 3, for the words Amendment
“a cess at the rate of fourteen annas per maund in the case of lac, °§£°t 24 of
and ten annas per maund in the case of refuse lac”, the following .
words shall be substituted, namely:—

“a cess at the rate of two rupees and thirty naye paise per
quintal in the case of lac, and one rupee and seventy naye paise
per. quintal in the case of refuse lac”.

st October, 1960, vide Notification No. S.0. 2348 dt. 2 9-1960, azette of Indi
Extraordinary, Pt. 1L, 8. 3 (i), p. 545. 343, 3-9-1960, G2 a,
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4, The Indian Tariff Act, 1934 shall be amended in the manner 32 of 1934
spec:ﬁed in the Schedule.

x

5. In the Coffee Act, 1042,— = I o 7ot

(i) in section 11, for thé words “at such rate not exceeding
six rupees per hundredweight”, the words “at such - rate not

exceeding eleven rupees and eighty naye paise per qumtal” shall
be subst1tuted

(u) in section 12, for the words “at such rate not exceeding
six rupees per hundredweight”, the words “at such rate not
exceeding eleven rupees and eighty naye paise per quintal” shall
pe substituted; ' ‘

(i) in section 13, in sub-section (5), for the word “hund~
redwelghts” the word “quintals” shall be substituted;

(iv) in section 14, for the words “ten acres”, wherever they
occur, the words “four hectares” shall be substituted;

{v) in the proviso to section 20—

{

(a) in clause (ii), for the words “two po'unds avoirdu-
pois”, the words “one kilogram” shall be substituted;

(b) in clause (iii), for the words “ten pounds avmrdug
pois”, the words “five kilograths” shall be substituted;

(¢) in clause (iv), for the words “one pound avoirdu- - -
pois”, the words “five hundred grams” shall be substituted.

P

Amendment 6. In the Indian Coconut Committee Act, 1944, in sub-section (1)
of Act 10 of

1944 of section 3, for the words and letters “not exceedmg four annas per
- ewt”, the words “not exceedmg forty-nine naye paise per qumtal”
shall be substltuted : | K :

10 of 1944.

Awmendment 7 In the Indian Ollseeds Commlttee Act, 1946,

of Act 9.0f of gection 3,—

in sub-section (1) 9 of 1946.
1946+

(i) in clause (a), for the words “at the rate of one anna per

maund”, the words “at the rate of seventeen nhaye paise per
" quintal " shall be substituted; and ‘

(#) in clause (b), for the words “at the rate of two annas
per maund”, the words “at the rate of thlrty-three naye paise
per quintal” shall be substituted. :

et el



29 of 1953,

45 of 1953,

L 89 af 1956.
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'8. In the Tea Act, 1953—,

(i) in section 24, in clause (c) for the words “not exceeding
ten pounds av01rdupo1s” ‘the words “not exceeding. five kilo-
grams” shall be substituted; and _

(i) in section 25, in sub-section (1), for the words “at the
rate of four rupees per one hundred pounds”, the words “at the

rate of eight rupees and elghty naye paise per quintal” shall be
. substituted.

9. In the Coir Industry Act, 1953, in sub-section (1) of sectlon 13,
for the words “at such rate not exceeding one rupee per hundred-

_weight”, the words “at such rate not exceeding two rupees per
~quintal” 'shall be substituted.

10. Nothing éontained in this Act shall' be deemed to affect the

enactments amended thereby and in force immediately before the
commencement of this Act merely by reason of the fact that the rate
of any customs duty or cess specified therein has been expressed in
terms of annas, pice or pies or with reference to any weight or
measure other than a standard mass or measure under the Standards
of Weights and Measures Act, 1956 and every such notification, rule

Amendment
of Act 29 of
1953-

Amendment
of Act 45 of
1953.

Savings.

- validity of any notification, rule or order issued under any .of the

or order shall, until altered, repealed or amended by the Central k

Government or other competent authomty, continue to have effect as
1£ this Act had not been passed "

S~



THE SCHEDULE

(See section 4)
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PART 1 g
(5) The First Schedule to the Indian Tariff Act, 1934, shall be amended in the manner and to the extent specified in the % ]
_ Table below, and the existing entries in any column thereof which have not been so amended shall continue unaltered. 27
TABLE 5
, gg? .
Preferential rate of | . ‘ gb g
duty if the article is | .. g
» ) the produce or Duration a
Ttem No. . Name of article Nature of Standard rate of duty manufacture of S ef . Sy
duty { protective. =&
The | . A rates of 28
United British ! . duty -
Kingdom | Colony | .
‘ ) For the existing entries, substitute—
3(1) . .. Rs. 2+70 per quintal plus 10 per cent. ad e .. .
valorém. ‘
8(1) e oo Rs. I-97 per quiptal . . . . . )
- . e 40 per cent. ad valorem plus 13 nayé paise e .
) per kilogram. .
9(2) . ae | Rs. 1-32 per kilogram . . . . e - Rs.1°06 '. v

per

1
n i
«ilogram. ’




AL
R

o(8)

13(6)

£5(5)
17

7(3)
18(b)
22(1)(@)

 2200)

22(1)(c) v

22(1)(d)

22(1)(e)
22 (2)@

fort27 0z.”°, substitute ‘767
millilitres™.

for “27 02.” and “20 0z.”, sub-

stitute ““767 . millilitres” and

. “568 millilitres” respec-
tively.

for “13-1/2 0z.” and “10 0z.”,

substitute  ““334 millilitres”
and “284 millilitres” res-
pectively. : .

for ©“6-3/4 0z,” and ‘‘5 0z.”, sub-
stitute ‘192 millititres” and
“142 millilitres” respectively.

for ‘27 oz.”, substitute “767

_ milliligres”.

Rs, 2-27 per kilogram - .,

Rs. 42-90 per kilogram or 25 per cent. ad

" walorem, whicheveris higher. :

Rs. 19-68 per quintal k

The rate at which excise duty is for the
time -being levidble on sugar, other than

- Khandsari or palmyra sugar, produced
in India plus Rs. 19-70 per quintal.

The rate at which excise duty is for the time
being leviable on sugar, other than Khand-
sari{ or palmyra sugar, produced in India
plus Rs. 19-70 per quintal

50 per cent, ad valorem or Rs. 2-20 per
kilogram, whichever is higher.

Rs. 1-30 per litre . .

Rs. 1+60 per litre -

Rs. 2-60 per litre .

Rs. 220
per

kilogram. |
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Preferential rate of
dury if the article
_is the produce  or

Duration

22(4) (&XD

valerem, whichever is higher.

‘manufacture of
) ~ — of
Item No. Name of article ‘Nature of Standard rate of duty protective
: : duty The A rates of
United British duty
Kingdom | = Colony ‘
¢ /" ) _
_ ‘ For the existing entries, substitute—
22(2)(%) for <27 oz.” and “20 0z.”, sub- .. .o .. ..
' stitute. <767 millilitres” and | .
L €568 ‘millilitres™ = respec- |
. tively. - .
22(2)(¢) for 13} oz and “I10 02.”, . .. . i .
substitute  ““384 millilitres” i
and “284 millilitres” respec- »
tively.
22(2)(d) for “6§ oz and “s 0z.”, sub- . .. . .. ..
: stitute: ‘192 millilitres’g and
“142 illilitres”  respec-
- tvely. ‘ ‘
22(2)(&) . .. Rs.3-30perlitte «~ . . - . .. .. R
22(3)(a) Cae .o Rs, 17-60 per litre . .. . .. .. )
22(3)(8) o, . Rs. 11-00 per litre . . .. .. .. .
2200)@) . . Rs.33-00 per litte of the strength Of . ) ..
London proof or 125 per cent. .ad valo-
rem, whichever is higher.
. . Rs. 44-00 per litre or 125 per cent, ad . .,

- (spun Q1o :
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$9— e 10 ‘W OFE

22(1)(6)E)

zz(s)(a)ﬁi)

aelsNa )

22(5)6XD)

L

AR(SHBUHE)

_-Rs. 33-00 per Yitre of the strength of London

Rs. 16-06 per litre or 45 per cent.

'Rs. 12- 15 per litre of the strength of London’

- proof or 125 per cent. ad valorem, which-
ever is higher. .
ad

.walorem, Wwhichever is higher.

proof or 45 per cent. ad valorem, which-
ever is higher.

Rs. 10-56 per iitre or 45 per cent. ad valorem,
whichever is higher.

Rs. 7+70 per titre of the strength of London
or 45 per cent. ad valorem, which-

ver is higher.

.. Rs. 14-96
per litre or
35 per cent.
‘\ad valorem,
|whichever
is higher.

Rs. 11-33
per litre of
the strength

adn ;

Rs. 968 |Rs. 968
perlitre |per litre or|.
or 35 per |33, per cent.
cent. ad ag valorem,
valorem, |whichever
which- |is higher.
ever is
higher.

Rs. 7-04 |Rs. 7-04
per litre |per litre of
of the [the strength
strength [of London
of Lon- |proof or 35

 donpreof per cent.
or 35 pit |ad valorem.
whichever

, [i$ higher. |

(0967 10

‘ (spup) 2uga
01 UOWLIQUOYD)) §882))PUn SN SWOISND

€I1¢

.@9@0@ ’ngul sag

5)6-'}09% wﬁ

.
0



Preferential rate of
duty if the article

1443

24(2)

as(s)

_—

e

: is the produce ‘or | Duration
Item No. Name of axticle Natuare of Standard rate of duty manufacture of of
duty — — ' protective
rates of
The A duty Q
United British 54
Kingdom | Coleny 2
For the existing| subentriesy substitute §,
22(5Xe> Rs. 13-20 per litre or 25 per cent. ad valorem,| oe . o
k whichever is higher, plus one-fourth of] g
the total duty. ; §'
22(sXd) . . Rs. 12+ 15 per litre of the strength of London .. | Rs.1r°33° .- § o
proof or 45 per cent. ad valorem, which- pert litre | by g’_,
* ever is higher. of the’ s
' { strength . Q
of Toadon =53
proof or | f“}. 2
35 per; R
cent. ~
valorem, | Q
whichever| g
' - is higher, g
24 ae . Rs. 37-50 per kilogram . . . - e : ]
. . . (]
. 24(1) .t . 40 per cent. ad valorem plus Rs. 36-40 per . SRR R )
: kilogram. d s
. b
. .e 40 per cent: ad valorem plus Rs. 41 per thou- - .e . °©
sand or Rs. 36+40 per kilogram, which-
ever is higher.
-+ 24(3) . e Rs. 22-05 per kilogram . . . e | Re.220057 . .. &
1" per | 3
. kilogram.
Rs. 29-50 per tonne . . . . oe 4 .o .. s




27 ' oo - © - +» | 80 naye paise per tonne . . . . - . 9;
27(3)) ve .. Rs. 45 per kilolitre at 15 degrees of centi- .. . .. o
’ ‘ grade thermometer. &
27(7)(a) oo B , .. Rs. 19°70 per- tonne or 16 per cent. ad .. .. ..
’ valorem, whichever is higher.
27(8) .e Rs. 44-50 per kilolitre at 15 degrees of .. .o 9
: centigrade thermometer, or 16 per cent. @
ad valorem, whichever is higher, . g
28(4)a ' . Rs. 8'37 perjquintal . . . . . - . 'é éﬁ
284)®) ] .e Rs. 11-32 per quintal £ ' i
\ e =
28(9) . .. Rs. 17-60perkilogram . . . = & §
. ] N
28(10) e . 25 per cent. ad valorem or Rs. 17-60 per ey § 3
kilogram of saccharine content, whichever S & g
is higher. aQ £
Q@ &
28(15)(a) e . Rs. 6°89 per quintal é:{é .c%@
. : ! @
28(15)(h) L .e . Rs. 9° 84 per quintal . V: ;;:
28(20)(a) . ‘ . 35 per cent. ad valorem or Rs. 1+ 10 per kilo- Q“Y 2
: ’ ’ gram , whichever is higher. § &
S o
23(20)(5) <o .. 35 percent. ad valorem or Rs.1°10 per 3 <
(20) , kilogram, whichever is higher. § %
28(20)(c) . . 35 per cent. ad valorem or Rs. 1° 10 per kilo-: i
gram, whichever is higher. o
28(20)d) s . 35 per cent. ad valorem or Rs. 1°10 per kilo-
gram, whichever is higher.
28(20)(&) o .. 35 per cent. ad valorem or Rs. 1+10 perkilo--|.. .. |- ..
i gram, whichever is higher. . o . A
W




Item No

Nsme of erticle

Nafurc of
dury

Standard rate of duty

)

| Preferential rate of
| duty if the . article

is the produce or

manufacture of

The A
United British
Kingdom | Colony

Duration
cf
protective
rates of

duty

— ——

28(22)

29

- 29(x)

30(2) (@)

30 (2) {cc) (i)

for ;“14 1bs.,” substitute “6-36 |

kilograms™.

b
fo:'r “1 ) 10., substitute “‘453
grams”,

for “1/2 1b.” and “11b.,” sub-
stitute “226 grams® and “453
grams” respectively.

For the existing entries, substitute—

Rs. 660 per 100 linear metres . . .

Rs. 160 per linear metre plus the excise
duty for the time being leviable on like .
drticles if produced or manufactured in
India and where such duty is leviable at
different rates, the -highest duty. =

30:pér cent. ad valorem Or Rs. 16°70 per

" quintal, whichever is higher, plus the
excise duty for theé time being leviable
on like articles if produced or manufac-
tured in India and where such-duty is
leviable -at different- rates, the highest
duty. . : : -

30 per cent. ad.valoresm OF Rs.722- 10 per
quintal, whichever ‘is ‘higher; plus  the
excise duty for the time being leviable
on liké articlesiif produced or mannfac-
tured in-Indiaiand where such . duty is
leviable at different rates, the highest
duty. .
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30(2)(ce)(@)

30(2)(c)w)

30(7)

34(E)
34(4)(©)
44(7)

4548

46

46(3)
(@)

47()

Sor “1/410.” and “1/2 1b.”, stb-
stituze “113 grams” and “226
grams” respectivcl_y.

for “1/4 1b.°, substitute 113
" grams”.

;

‘ 30 per cent. ad valorem or Rs. 33.46 per

'™ guintal, - whichever s higher, plus the
excise duty for the time being leviable
on like articles if: produced or manufac-
tured in India, -ahd where such duty is
levable at -different rates, the highest
duty. ’ .

30 per cent. ‘ad wvalorem or Rs. 47:20 per
quintal,  whichever is higher, plus “the
excise duty for the tumie being leviable
on like articles if produced or manufac-
tured in India, and where such duty is

duty. _

Iy ndye paise for'ev'ery length of 1905
millimetres or part thereof, or 75 per
cent. ad valorem, whichever is “higher.

Rs. 1 10 per kilogram

Rs. 1-33 perkilogram

75 per cent. ad-valorem or Rs. 31°50 per
" “quintal, whichever is higher.

15 naye paise for: every length of 190°5
millimetres or part thereof, or 75 per cent.
ad valorem, whichever- is “higher,

35 per cent, ad vaiorem plus Rs. 8-80 per
kilogram. .

26 naye paise per kilogram

35 per cent. ad valorem plus Rs. 8-8o per
kilogram. :

35 per cent. ad valorem plus Rs, 11-60 per

kilogram.

leviable at different rates, the highest .

|
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Item No,

Name of article

Nature of
duty

Standard rate of duty

Preferential rate of
duty if the article.

is the produce or
manufacture of

The
United
Kingdom

A
British
Colony

Duration: of

protectiv
rates  of
duty

47C2

47(6)BXKs)
47(8XbYG)

48(a)

48(5)

e .

For the existing entries, substitute—

Rs. 6+60 per kilogram or 50 . per.cent. ad
valorem, whichever is higher, plus the
.excise- duty for the time being leviable

" on like articles if produced or manufac-
tured in India, and where such duty is
leviable at different rates,- the highest
duty, .

6 1/4 per cent. ad valorem 'or 22 naye paisé
per kilogram, whichever is higher.

7 12 per'cent. ad valorem or 33 naye paise
per kilogram, whichever is higher,

120 per cerit. ad valorem plus Rs. 18-70 per
kilogram plus the excise duty for the
time being leviable on like articles if
produced or manufactured in India, and
where such duty is leviable at different
rates, the highest duty.

120 per cent. ad valorem plus Rs. 18:70 per
‘kilogram - plus the excise duty for the
-time being leviable on like articies if pro-
-duced or manufactured. in. India, -and
where such duty is: leviable at different
ratés, the highest duty.

o

(spun onap
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48(c) T o e ", 120 per cent. ad valorem plus Rs.13-80 per ee .. o
o Kilogram plus the excise duty for the time : :

; being leviable on like articles if produced :

' or manufactured in India, and where

{ such duty is leviable at different rates,

the highest duty.

L0967 40

.80 per cent. ad valorem or 54 naye paise per e 1 ..
square metre, whichever is higher. !

48(1)(a)

square metre, whichever is higher.

100 per cent. ad valorem plus Rs. 6:60 per ..
kilogram plus the excise duty for the time
being leviable on like articles if produced
or mapufactured in India, and where
such duty is leviable at different rates,

} the highest duty.

100 per cent. ad valorem or Rs. 6+60 per .o
kilogram, whichever is higher, plus the
excise duty for the time being leviable
on like articles if produced or manufac-
tured in Tndia, and where such duty is
leviable at’ different rates; the highest

duty.

~48(5Xa)(®) o .. 8o per cent. ad valorem or 42 naye paise

per square metre, whichever is higher,
Tus the excise duty for the time being
eviable on like articles if produced or
manufactured in India, and where such
duty is leviable at different rates, the

highest duty.

43()(B) . { .. 100 per cent. ad valorem or. Rs.1-08 per ..
i

L 43(9@

43(®)E

(spup) oup W
01 UO0ISLIAUO))) §28S3)) PUD SAUN SWOISNY

48(5)(a)(@) . . 100 per cent. ad valorem3or 84 naye paise AU R . .
| per square metre, whichever is higher, ' : '
plus  the excise duty for the time being
leviable on like articles if produced or
manufactured in India, and where such

615




Item No.

Name of article

Nature of
duty

) ! Preferential rate of

- | duty if the article is
the produce or
manufacture of

Standard rate of duty
' The

United
Kingdom

!

A
British
Colony

Duration
of
protective
rates of duty

43(5)(EX0)
43G)(B)(i)

49(xXa)
49(1)(®)

491)e)

~49(s)

for ““4 yards™, substitute *“ 3.66
metres”.
Fo
for “2 1|2 yards ”, substitute
“ 2.29 metres >,

for< 4 yan’is . substitute * 3.66
metres 7.

For the existing entries, substitute—

duty is leviable at different: ratés,

th_c highest duty.

80 per cent. ad valorem or 54 naye paise per
square metre, whichever is higher; plus the
excise duty for the time being leviable on
like articles if produced or manufactured
in India, and where such duty is leviable
at different rates, the highest duty.

100 per cent. ad valorem or:Rs. 1.08:per
square metre, whichever is higher, . plus
the excise duty for the time being leviable

_ on like articles if produced or manufactured

" in Tridia, and where such duty:is leviable at
different rates, the-highest duty.

Rs. 1.10 per kilogram

(spup Ou :
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> 8¥(1)

5 I (2)(a)

s:(z”}(b)

'99—~MTT JO ‘W Op¢

5%(3)
594
so(1Xb)

61(2)
6143)
: .'éi(l)
62(2)
63(2X0))

6-3(_2)(@}(5'{)
63(2¥E)
63038 -

303X}

KA}

T e

for “4 1bs.”, substitute

“1-815 kilograms”.

Jor “q 1bs.”, substitute

“1.815 kilograms’,

for “‘one inch™,R " substitute
“ 25.4 millimetres ”,

0

.Rs. 73.80 per tomne

. ) pereeat»euim&mmorm II. ooper,

kﬂogram, whichever is higher.

- 100 per cent. a’d valorem or Rs, 11.00 per

kﬁogram,' whichever is higher.

100 per cent. ad valorem or Rs. 8.80 per
: Lxlogram, whichever is higher. :

100 per cent: od valorem or Rs. 11.00 per
kilogram, whichever is” higher. :

75 per cent. ad valorem or Rs. $.60 per
square metre, whichever is hxghcr

Rs. 1.80 per 100 grams’
Rs. 25. 70 per 10 grams
Rs. r1.80 i)er I00 grams
Rs. 25'.70 per fé grams -

Rs.21.65 per tonne or 10 per cent. ad
walorem, whichever is higher.

‘Rs. 63.97 pertonre

Rs. 59. 30 per tonae . . . .

Rs. 30. 51 per tonne or 10 per cent.ad valarem,
whlchever is higher.

Rs. $9.05 per tonne of 20.0er cent. ad valarem,
whichever is higher, . ]

[
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~ Item No.

Name of article

Nature of
duty

Standard rate of duty

Preferential rate of duty,

if the article is the
produce or manufac-
ture of

The A
United | British

Kingdom | Colony

Duration
of
protective
rates of

duty

63(8)°

 63(9)
63(10)()

63(10)(5%) .

- 3017

- 63(17)(if)
“63(19)(a)Xs)

63(153()E).

' fo;' v 1/2 inches”, substitute
““38- 1 millimetres”.

For the existing entries, substitute—

Rs. 4906 per tonne or 20 per cent. ad valo-
rem, whichever is higher.

Rs. 59°10 pertonne . & . .

Rs. 59:10 per tonne plus the excise duty

for the time being leviable on like articles
if produced or manufactured in India,
and where such duty is leviable at different
rates, the highest duty.

‘Rs. 79.70 per tonne plus the excise duty for

the time being leviable on like articles if
produced or manufactured in India, and
where such duty is leviable at different
rates, the highest duty. -

| Rs. 3150 per tonne or 10 per cent. ad

valorem, whichever is ‘higher.

Rs, 54-10pcrionnc . . . .

Rs. 14°80 per tonne or Io per cent. ad
valorem, whichever is higher.,

' Rs, . 39° 40 per tonne . . . .

o - (spup-owdapy
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63(19)(8)
63(20)(aX1)(E )

63(20)(@)(x)d)
63(20)(@)(2)()

63(20Xa)(2))

S3(200EXID

63(20XBX(0)()
63(20)(EX2)E)
63(20))(2)(ED)
«} §3(21')C(z7
63(21)C (i)
63(20D()
630D

63(21)E()

(33

*a

s

’Rs.59.v10pe:tonne' e & &

| Rs.29-53 per tonne or 10 per <ent. ad
“Rs. 3150 per tonne or 10 per cent. ad
‘Rs.31°49 pertonne or I0 per cent. ad

+ Rs. 63°97 per tonne . . . .

. Rs,9-80 per tonne or 10 per cent. adI‘

Rs. 59+ 05 per tonne . . . .

Rs. 28.54 per tonne or Io per cent. ad velo~
rem, whichever is higher.

§s. 4921 per tanne . : . .

valorem, whichever fg higher.

Rs. 59+05 per tonne . .. . .

wvalorem, whichever is higher.-

Rs. 54.10 per tonne e e e

valorem, whicheveris higher,

oalorem, whichever is higher.

Rs. 9+ 80 per tonne or 20 per cent. ad valorem,
whichever is higher.

Rs.30°5Iper tonne or 10 per ¢ent. ad
valorem, whichever is higher.

Rs. 2950 per tones or 10 per cent. ad
. walorem, whichever is higher, .
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T e = 2

¥

{
| Preferentiai raie of duty
i if the article is the Luretion
o * i . ) produce or manufac- of
Ttoma Do, 1 - Weme of aticle i Nature of ¢ Smndard ve of duty ture of protective
‘ o . dwy . g 1 rates of
, The A duty
' United British
. { Kingdem |- Colony
—_ i | : — —
. |
. ! Flor the existing entries, substitute—
- 6alZ 1B . .. Rs. 78'7c per tomme -~ . - J ..
G3(20)F () . ve . Rs. 29-50 per tonne or 10 pér cent. ad . j '
e : valorem, whichever is higher. B
'Q@{;I,}E(ii) ‘. . Rs. 78-70 perionne | . . . - . . .o
S3(25)45) .. .. 25 per cent. ad valorem, pius Rs. 3445 per . ..
e tonne. :
63(27)4) e . . Rs.14-80 per tonne or I5 per cent. &d . . s
CaE T valorem, whichever is higher.
&3{?7){55). .o .. Rs. 4180 per tonnme or 25 per cent. ad . .
L valorem, whichever is higher.
63(31)8} .. . Rs. 28-54 per. tonpe or 10 per cemt. ad , ..
ST L valorem, whichever is higher,
83ED0) .. .. Rs. 49°21 pertonne . .. .. .
6332¢M - L Rs. 49-2rpertomme - - - > . . ..
6ala2)(B) . . Rs. 83+ 66 per tonne e e .. . .
16G) . . 45 per cent. ad ~ valorem, or Rs. 8860 per . . .
: quintal, whichever is higher. ’
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734y
78y

71(13X1)(0)
7EEIDE)
733X1X)

%;g;;a)gz)(a)
71(14)

72(35)

]

for “24 inchés”, g inches 7
and “1/32 inch ”, substitute
“610 millimetres”’, <228-6
millimetres” and “‘0-79375
millimetre” respectively.

for <inich”, substitute “25°4 milti-
metres”.

for <3 7j8 inches”, substitute |

“gR millimetres”; . for “‘5 1/2

+ inches”, wherever-- -thiey
oceur, substitute <140 milli-
PN S T I . {1
metres”; for 7 inches’,
wherever - they qecur,
substitute ‘178 millimetres”;
for 8 inches ', wherever
they occur, substitute 204
millimetres”; for *“10 inches”,
wherever they ocCcur,
substitute ‘254  millimet-
res®; for <1z inchés”,
wherever  ‘they occury
substitute 305 millimetres”;
for ¢ 14 inches”, whetever
they occur, substitute 356
millimetres”’; -~ and for “18
inches ”, substitute ‘458
millimetres”.

for 2" ”, substitute ‘51 milli-
metres”.

22. naye paise per Kilogram . B o

100 per cent.  ad valorem, or Rs. 3-30 per
metre, whichever is higher.

100 per cent, ad walorem, Or Rs. 3-30 per
metre, whichever is higher.

100 per cent. ad valorem, or Rs. 3:30 per
metre, whichever is higher.

100 per cent. ad valorem, or Rs. 160 per
metre, whichever is higher, }
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Item ﬁo.

ey et e

72(36)
72(37)
72(38)

73.(x)
73(6)

73(18)

74(a)

74(8)

R

valorem, whichever is higher.

Preferential raté of

O the produce.
is the
. or manugacmrc of
. ) Duration
Name of article Nature of Standard rate of duty of
: duty : _ protective
The A rates of
United | British duty
Kingdom | Colony
Sfor 277, substitute - 1 milli- For the e;gs—;ng entries, substittite——
metres”. . . '
‘ for ©2% . substitute ** 51 milli- .. . o o v
) metres ”. ' Ve e .. .
for 27 ¥, substitute st milli-
metres . . .o §
for ¢ one-eightieth  part of a .. * N h h
square  inch”,  substitute .. . .. ve
“8.0645 - square millimetre >,
for “ one-cightieth part of a . . . .. ..
square inch”, substitute
“8.0645 square millimetres™,
| for 24,  substitute ‘61 .o . . .. .
centimetres™. ‘
/ . .
‘ . o Rs. 19-68 per7tonne or I5 per cent. ad e e ..
' valorem, whichever is higher.
. . Rs. 59-05 per tomne or 25 per cemt, ad v . .o

N (sprun) o304 ‘
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75(7A)

75(12A)

75(18)2)

for “one inch”, substitute “25+4

Jor <12 x1f8” » and ¢1/2%.%
3/16" », substitute ©12-7 mm, X
3-175 mm.” and 127 mm. x
47625 mm.” respectively.

SJor “6 inches”, wherever they

occtr, substitute “‘153 milli-
metres”.

millimetres”,

(i) In the First Schedule to the Indian Tariff Act, 1934, in the second column, in clause (b) of the proviso to each of the
Items Nos.— 22(4) and 22(5), for the words “Imperial gallon”; the word “litre” shall be substituted.

(itt) In the F

irst Schedule to the Indian Tariff Act, 1934, for Item No. 27(3), the following Item shali be substituted,

namely :(—
Preferential rate of
) duty if the article is '
: ‘ the produce or manu- Duration
‘Item Na. . Name of article Nature of Standard rate of duty facture of of
S duty } protective
The A British | rates of
United Colony | . duty
Kingdom
1 2 3 4 5 6 " 7
€e27(5) High Speed Diesel Oil and Vapo- '

rizing Oil, that is to say, mineral
oil (axcluding mineral ocolza

-oil and turpentine substitute)

which. has its flashing point at

or above seventy-six degrees of

Fahrenheit’s thermometer,
and satisfies either of the fol-

lewing requirements, namely:-—

‘ (spun owrel :
01, U0ISL2AUOD) 98520 PUD- SN SWLOISTY)
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Ttem No.

Namé of article

" Nature of

~ duty

Preferential rate of duty if
the article is the produce or

(&) the oil has a flame Height of

ten millimetres or.more
but less than eighteen milli-
metres, or

(#9) the oil has a flame height

of less than ten miliimetres,
but has a viscosity of less
than fifty seconds by ited-
wood I Viscometer at
one hundred degrees of

- fahrenheit’s thermometer,

and contains jess than one

.cuarter of oné per cent, by’
- weight of any bituminous

substatice—

(@) High Speed Diesel Oil

Revenue

manufacture of Duration
Standard rate of duty - of
’ ) The A protective
United British Colony:| rates of
Kingdom duty
4 7

Rs. 4460 perkilolitre at 15 degrees of centi-
grade thermometer or I6 per ceat, ad
walorem, whichever is higher, plus the
excise duty for the time being leviable on
like articles if produced or manufactured
in Indiz.
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L9—METT JO I 93¢

i
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S

i R 2at 15 degrees of centi-
s 44 70 p6rkxlolxtr - or 16 per cent. ad

grade thermometey
oalorem, whichever js [gher, plus the excise
duty for the time be, 18 leviable on like
articles if produced os manufactured in
India.

) »Va!oor’il:fﬂg Dil . 1 Revenue .

] Enplana’wn —The expressions
<mineral oil”, “flame height”
.and “flashing pomt” have the
1 meanings respectively assigned”
1 to them in Explanaiions 1, II o
{ and IIlto Item No. 27(4) ’ - :
, . : |

U

T 7 e e,

{iv) In the First Schedule to the Indian TariT Act," 1934, in Item No. 63(21)A,;

(@) in the second column, for the figures, letters and words ‘30 bs. per yard”, wherey 'er they occur, the figures and
words ‘14 - 881 kilograms per metre” shall be substituted ; and
. (b) in the fourth column, for the letters, figures and words “Rs. fo per ton”, “Rs. 3T per toh and “Rs. 60 per ton”
wherever they cccur, the letters, figures and words “Rs. 9*80 per tonne”, “Rs. 30°5T per tonne” and “Rs. 59 05 per

““tonne” shall respectively be substituted.

{v) in the First Schedule to the Indian Tariff Act, 1934, in Item No, 63(21)B,—
(@) in the second column, for the figures, letters and words ‘30 lbs. per yard”, wherever they occur;, the ﬁgures
and wozds “14 881 kilograms per metre” shall be substituted; and
© (b) in the fourth column, for the letters, figures and words “Rs. 10 per ton”, “Re. 33 per ton” and “Rs 65 per ton”
wherever they occur, the letters, figures and Words “Rs. 9* 80 per tonne”, “Rs. :,z 48 per tonne® and ‘“Rs. 6397 per

tonne” shall respecuvely be substituted.
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The ‘Second Schedule to the Ind1an Tarlﬁ‘ Act,
in the Table below, and the existing entries in any co

W
w
(o4

PART 1II

1934, ‘shall be amended in the manner and to the extent spec1ﬁed
lurn thereof which have not been so amended shall continue unaltered. )

t
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‘ ’ TABLE
Item T . ’ , :
No. Name of article Rate of duty
_ For the existing entnes, substztute—
1(3) Rs 4 50 per bale of 181- 43696 kilograms.
1(2) N Rs. 15 per bale of 181- 43696 k1lograms
2() ! Rs. 34450 per temne.
2(it) Rs. 147630 per toine.
2(#%) Rs. 78-70 per tonne.
3 Rs. 400 per bale of 181 -43696 kilograms.
g .. Not exceeding 66.naye-paise per kilogram as the Central Govemment may, by
‘ ) . notification-in the Offlmal Gazette, fix. .
6 for ¢inch”, wherever it occurs, substitute “25+4 milli-
) metres”’. i —
‘ , 2
9 Rs. 1.10 per kilogram. g8
e
=3

9 (1)

Rs. 344 .50 per tonne.




3
14

I6
17

20

21

Rs. 295.30 per tonne,
Rs, 147.60 per tonne, %4
Rs. 295-30 per tonpe, ' g
. Rs. 300 per.flask of ilogr =
0% 34.01943 kilograms, o
Rs. 123.00 per quintal, | ‘
Rs. 226.40 per tonne, 9
Rs. 172, " 5
72.20 per tonne, S
Rs. 98.40 per tonne. §
!‘ Rs. 49.20 per tonne, E
pay
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